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Title: Consideration and passing of the Homoeopathy Central Council (Amendment) Bill, 2002.( Bill Passed)

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI SHATRUGHAN SINHA): Mr. Chairman, Sir, Homoeopathic
system is one of the recognised systems of medicine in India. About two lakhs registered practitioners are practising this
system in India. The system is simple, efficacious and proven to be effective for the common ailments as well as in
chronic diseases, and for certain disorders, for which there is less or no treatment in other systems. The Government is
encouraging this system to develop on its own genius. One of the measures taken to regulate the education and practice
of the system is the enactment of the Homoeopathy Central Council Act in 1973. Under the provisions of this Act, the
Government in 1974 constituted a Central Council of Homoeopathy, which has been reconstituted from time to time.

The main objectives of this Council are to maintain a central register of the practitioners of Homoeopathy and to ensure
maintenance of proper educational standards. Through this measure of registration of practitioners, the menace of the
practice of Homoeopathy by people without any training or experience has been greatly curtailed.

Prior to the enforcement of this Act, different State Governments were conducting different courses of varying duration
and titles. In order to achieve the standardisation and bring uniformity in education, various regulations have been
enforced. One such regulation is the Homoeopathy Minimum Standards of Education Regulation 1983.

With the increase in acceptance and popularity of the system, the demand for establishing new colleges grew, resulting
in an increase in the number of doctors coming out from these colleges. Commercialisation of medical education gave
incentive to opening more and more colleges. The Societies, Trusts and similar bodies started colleges after obtaining
permission of the State Governments and affiliation from the Universities. This caused proliferation of colleges leading to
fall in standards. It was expected that the Homoeopathy Central Council Act and the Education Regulations would help
achieve uniform standard in education and practice in the system. But due to lacunae in the provisions, neither the
Central Government nor the Central Council of Homoeopathy could enforce the provisions in letter and spirit.

According to the procedure in vogue, an intending society etc. can obtain permission of the State Government and
consent of the University for affiliation. Thereafter, they approach the Central Council of Homoeopathy for permitting
them to run the course for a fixed number of seats. There is no legal provision which makes it obligatory to obtain prior
approval of the Central Government or the Central Council. This has led to proliferation of sub-standard colleges.

The Central Council of Health and Family Welfare and the Conference of the State Health Ministers on Indian System of
Medicines and Homoeopathy addressed this issue and recommended the amendments of the Homoeopathy Central
Council Act with a view to permit new colleges which comply with guidelines laid down in this regard.

Therefore, a proposal was made to amend the Act on the pattern of the amendments carried out in the Indian Medical
Council Actin 1993.

The provisions proposed in the amendment are: (1) to seek permission of the Central Government for the establishment
of new colleges; increase in the number of seats and for introducing new courses, with a view to ensure curtailing the
mushrooming of sub-standard institutions; and (2) to provide provisional registration to the interns to undertake their
training with proper legal sanction.

Therefore, Sir, | move:

"That the Bill further to amend the Homoeopathy Central Council Act, 1973, as passed by Rajya Sabha, be
taken into consideration. "

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Homoeopathy Central Council Act, 1973, as passed by Rajya Sabha,
be taken into consideration. "

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Chairman, Sir, first of all | thank and congratulate the Minister of
Health and Family Welfare for the first time placing this Bill, which he has brought from Rajya Sabha to Lok Sabha,
and seeking the support of the House as the Health Minister of India.

Sir, the homoeopathy education, homoeopathy treatment, if | may say so, the homoeopathic culture is an
established one in India since long, long ago. People from all walks of life, literate or illiterate, do always develop a
habit and did develop a habit in the past to learn or to understand something about homoeopathy. The easy access
to the medicine and the easy access to the knowledge of homoeopathy, through the printed books, provides
enormous scope to the people of India to make sure that homoeopathy is available at the door, and it can take care
of the minor or even some medium types of ailments of every family. If | may say so, it is not a census report. If you



make a sample survey, you will find, at least, in one out of every five houses, there is an old man or an old aunt or a
dadi or some one else who will first advise, 'For this ailment, why do you not try homoeopathy?'
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You will find that in one out of 10 houses, there is a person who is committed or dedicated to study the
homoeopathic book and to keep some medicine ready to give you. Even while you travel in the train, sometimes it
so happens that in serious cases of some pain or headache or vomiting, you will find that suddenly there is an
allopathic doctor travelling in the train. But, you will also find that there is a man with homoeopathic medicine. He
would come forward to help you. | am not saying that this practice is a recognised practice. This practice should be
honoured. But in many cases, this is a voluntary effort of the people of India to respond to the homoeopathic
treatment and to use homoeopathic medicine. From the boyhood days, whenever we got some pain or any other
problem, we used to hear the names of Arnica, Thuja and Palcitila from grandparents, even before we learnt the full
course of the literature, either of English or its alphabets. We used to hear so many medicines. The children of
every house have had a habit even to steal it because it is sweet.

Now, what | would like to say, through you, to the hon. Minister is that we are here to support his amendment.
There is no doubt about it. This piece of legislation, which was conceived long back, once in 1974-76, later on
reviewed in 1983 and now, through this amendment, in 2002, deserves support. There is no doubt about it. But you
have to understand one important thing. In 2002, let us admit that the population explosion of this country has
crossed more than one billion. The Government of India and the State Governments till today cannot ensure good
health or support the ailing people of the last village, either through homoeopathy or through allopathy or through
ayurveda. How many people go to hospitals? How many people go to the OPD? If you take the number, you will
find that in the remote areas of India, the subsidiary health centres do not work regularly in the absence of doctors. |
am not going into the controversy of the States and the Centre or | am not saying it is a State subject or the State
Government is accountable. The reality is that half of the people in the villages do not get the minimum response
even as outdoor patients standing in the queue. In the subsidiary health centres, they do not get support even for a
minor problem through homoeopathy.

| can give you umpteen number of examples. | can tell you that in our State, in 1974, when we were in power, there
was an attempt to ensure that if not an allopathic doctor, at least a homoeopathy doctor recognised by the
Government is made available, at least in the subsidiary health centres and village health centres, to look into the
immediate need of the people who come and stand in the queue. That practice has not been stabilised. The need
of homoeopathy doctors, especially in villages, is in abundant numbers, which we cannot cope with. With the result,
a number of private practitioners, who are not so-called registered doctors, by studying the book, are doing well. |
give you an example today.

One of our footballers had a severe pain in his ankle after an injury in a village while playing a football match. Since
we could not take him to the nearest health centre because the road was not good, the local people suggested that
we could take him to a person who would give homoeopathic treatment. He was not a regular professional doctor.
He was merely reading homoeopathy books and prescribing medicines. He gave some medicines and within a few
hours the player was relieved of the pain. After that, he went to the regular doctor. | do not want to undermine the
knowledge of such doctors who had not gone to universities or colleges but who can dedicate themselves to this
kind of a service. It is also the hobby of retired people in this country to read homoeopathy books in their leisure
time and suggest medicines.

This piece of legislation would help control mala fide practice and wrong application of medicines by doctors who
are not regular practitioners. The intention of this Bill, in that way, is correct but you have defined 'person' in two
categories. You have said that no trust or university can establish a medical college in the name of homoeopathy or
higher degree courses without obtaining clear concurrence from the Central Government. If you had said that in
respect of universities under the control of the Central Government, | could understand that but you cannot
undermine the competence of universities under the control of the States to respond to the needs of those States.
You are asking them to justify the establishment of a new institution or a medical college for homoeopathy after
which you would examine the scheme of things and take your time to decide on approval of the institution. | am not
objecting to it in the case of the Central universities but | think it is a little too much to encroach on the authority of
the universities under the control of the States, who are competent, at least if not in allopathy, to decide whether
these institutes are to be recognised as institutes of homoeopathy under the university.

My next submission relates to clause 12 (b), where it is said that any medical qualification granted by any medical
institution established without prior permission of the Central Government in accordance with the provisions of
clause 12 (a) shall not be deemed to be a recognised medical qualification for the purposes of this Act. If a person
had got a degree of BMH before 1973, when the Council Concept was first conceived, and is practising, his degree
would not be recognised. Shri Shatrugan Sinha knows Bengal very well. There is a doctor who stays in



Chittaranjan Park in New Delhi and is also a renowned homoeopathy doctor in Kolkata. His name is Doctor
Banerjee. There is always a long queue in his clinic and it is difficult to get an appointment with him. He did not get
the degree after 1973. His students also got qualified in homoeopathy before 1973. They got their degrees before
1973. Does this provision say that even now those degrees could be de-recognised? The hon. Minister may kindly
explain this. If you say that the degrees obtained from various universities before this Act was introduced should be
kept in tact but those degrees obtained later on when this Act were in operation should be questioned, | can
understand that but this gives a message, subject to correction by the hon. Minister, that the degrees and
registrations of those who do not come into the ambit of the operation of this Act are treated cancelled. This fear is
haunting me.

| read in a magazine recently that these days homoeopathy is being considered as one of the very important
medicinal systems even among HIV patients. The first time | came across this, | laughed at it because | did not
believe it because all the journals | read on HIV treatment do not mention homoeopathy but | am told now that
homoeopathy is also now concentrating on research for a quick application on HIV patients.

| do not know whether the hon. Minister is having that information or not. If he is having the information, then he can
enlighten the House. India being the second largest HIV-affected country in the world, the capacity of our operation
may not be that sound and that strong one. | want to know whether he can consult his Council on such lines,
whether homoeopathy doctors could be motivated, trained and given the idea as to what research they are making
on the HIV because it is very important for the country to consider it. If we are figured today as the second largest in
the world, it will be disastrous for us in future because already we are having one billion population.

Finally, | appeal, through you, to the hon. Minister, whether after consulting the State Governments, he can make a
kind of mandatory regulation that in all these subsidiary health centres, not only the block health centres, there shall
be a compulsory homoeopathic doctor with all available homoeopathic medicines which are very cheap to the poor
people, at least in every centre of the country. They may not have the capacity to buy the antibiotic drugs of the
allopathic prescription, but let them have the capacity to take the pudias of the homoeopathy. If the hon. Minister
can do it and specify the areas, at least the vulnerable areas, | think, it will be a great justice to our people because
| very much respect and value the homoeopathic medicine, homoeopathic treatment, homoeopathic method and
homoeopathic doctors. They charge very less than the allopathic doctors. It will be in one way helping the poor
people of the country with the clear knowledge of the medicines.

| only support this amendment on one count that while two-three dedicated people are there without degrees to
apply the homoeopathy medicines, there are a number of frauds also who are making a mess of it and creating
nuisance of it. So, to keep a check on that, this regulation is necessary. Therefore, | support the amendment and |
convey my feelings on behalf of our Party to the hon. Minister to consider this mandatory arrangement with the
States and the Centre for the compulsory engagement of the doctors so that universities also will feel to give this
education with the genuine spirit that these doctors will also have a role to play in the society under the umbrella of
the Government regulation.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Thank you, Sir.

At the outset, | submit that | support the Bill. | thank the Health Minister for being present today in the House.
Because of his preoccupations, he is a man who is seldom seen in the House. Fortunately he is present in the
House now to present this Bill. It is quite all right. For that reason also | support the Bill.

In the instant case, the most important factor we should take note of is commercialisation of education as a result of



globalisation, liberalisation and other economic reforms. It has also come out that commercialisation is the most
important thing that we will have to tackle with when we are dealing with such matters. Why are these homeopathic
institutions coming up like mushrooms? It is because it happens to be a profitable business like the business of
running primary and nursery schools. We see a number of nursery schools come up in the country day after day.
They charge about Rs.10,000 a term for teaching a boy in a kindergarten school. So, quite naturally you can see
homeopathic institutions coming up in every nook and corner of the country. Without any recognition and without
anybody's authority, people are claiming that they are teaching homeopathy.

As a matter of fact, | am a believer in homeopathy. | have faith in homeopathy because it has no side effects. | am
taking homeopathic medicines for about four decades now. They have not created any side effects in my body. If |
had taken allopathic medicines, | would have attracted so many other diseases that are incurable. So, that is the
result of homeopathic treatment. | claim that | am an old man now. In my old age also | am taking homeopathic
medicine because | have complete faith in them as they do not create any side effects.

We see that these homeopathic colleges do not have adequate teaching facilities. Sometimes these colleges are
even run beneath trees. Without even having a building to run classes, they claim that they are conducting
homeopathic institutions, imparting education, and giving certificates of diploma or graduation. That is the claim
which is put forth by these private individuals who are making money in the name of homeopathic education. We
must put a full stop to that. This Bill will go a long way in meeting that situation. | hope the Minister will give, as he
has given in the filmworld, a lead in this and take initiative to bring in control over these unauthorised homeopathic
institutions found throughout India. This is not the case of homeopathy alone, even allopathic medical colleges are
mushrooming in some States.

Some three or four decades ago, only one or two medical colleges were seen in a State. Now there are dozens of
medical colleges in each and every State. These medical colleges charge capitation fee of Rs.10 lakh and Rs.15
lakh for admission. The payment is made three or four years before the time of admission. The guardians of Plus-2
students apply for admission much in advance by paying Rs.15 lakh.

It is a very lucrative business. What is the motto behind the treatment of both Allopathy and Homoeopathy? It is
service to humanity. But service is nowhere seen in both. The only service is to make money or to make profit. This
has become the order of the day.

In this particular case also, the State Governments knowingly or unknowingly are giving help to these institutions,
maybe, because of political reasons. Even without sufficient number of students or even without sufficient facilities
or even without any infrastructure, they are allowing them to start Homoeopathic medical colleges in the State. The
standard of education has decreased. After all, what they teach is not Homoeopathy at all; it is something else.
Even water is provided in small bottles in Homoeopathic treatment and it is claimed that it was medicine; but it was
not. So, this has become the experience of the day.

So, | would request the hon. Minister to be very stringent in these matters. We should see that the standard of
education comes to the international level. Please do not give recognition to all the institutions which apply for that.
Only if they satisfy the requirements of the law, you should give recognition.

The same thing should be followed in the case of Allopathic colleges also. In Allopathic colleges also, capitation fee
has become the order of the day. They do not have even the facility of treatment; they do not have medical college
hospital; they do not even have the land that is required for starting medical colleges. People start medical colleges
just with one acre of land, which is quite insufficient. The standard of education has diminished.

| would also request you to see that commercialisation does not come into it. It should not be the supreme concemn.
Of course, people who spent some money on it, may get some profit out of it, but that should not be the sole
criterion. | would request you once again to be stringent or very strict in giving recognition; and only if it is in
conformity with the law, recognition need be granted.

| hope that you will definitely take a lead — in spite of your pre-occupation in the film world — in the matter and see
that things are put in the right direction, especially in granting recognition to medical colleges.

With these words, | support the Bill.
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15. 13 hrs. ( Dr. Laxminarayan Pandeya in the Chair)
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SHRIHANNAN MOLLAH (ULUBERIA): Mr. Chairman Sir, since the beginning of this week | have been waiting to speak on
this Bill. | am happy that it has ultimately been taken up today. | have no time to deliver a lengthy speech. Therefore, |
agree with the earlier speakers insofar as the quality, necessity and value of this branch of medicine is concerned. |
would like to make some specific points. The hon. Minister has done many good things on the screen; now | want that he
does it on the ground too.

| would like to draw the attention of the hon. Minister to the fact that the Central Homoeopathy Council has become a den
of corruption. | would like to see that in his hands it would become clean. Already some hon. Members have explained
that all the members of the Central Homoeopathy Council are having their own colleges and most of those colleges are
below the required quality. The present Chairman has recently started a new Homoeopathy college. But there is no



infrastructure at all. The Vice-Chairman has also opened one in Bihar, again without any infrastructure. You may please
enquire into these things. As Prof. Rasa Singh Rawat has just now mentioned, most of the 133 private colleges have been
sanctioned through dubious means. This is my allegation.

The present Chairman has set up a Homeopathy Medicine factory and all the homoeopathy hospitals which purchase
medicine from the factories they are affiliated. | want an enquiry into this. These are the things that are happening. In the
case of the Medical Council also corruption has been exposed and many culprits have been found.

Here also, | think that corruption is there in the Homeopathy Council. | demand that there should be a CBI inquiry in
all these aspects. You are changing the rules under the connivance of the Department and the Homeopathy
Council. You have changed the rules. Earlier some rules were there and now they have changed them. For
example, they have said that a homeopathic college, institute or hospital desirous to start a post graduate course in
homeopathy, having no undergraduate facility, shall have a minimum of 25-bed hospital with attached laboratory for
routine investigative procedure. It is only 25-bed hospital. Earlier, it was not there.

Then there were provisions of both MD (Hom.) regular course of three years duration alongwith a provision of
external MD (Hom.) course of two years duration for a limited period of eight years only. This rule was there earlier.
They have changed it now. Again they have reduced the period. This is all in collaboration with the Ministry, the
Homeopathy Council and the dishonest practitioners who are not even good doctors.

You know that Kolkata is the birth place of homeopathy and from there, it has spread to other places. But when
these things are happening, nobody is there to look into them. There are complaints but those complaints are not
attended to. | hope that, since you are here, you will listen to these complaints and try to clean the garbage.

| demand that a Commission of Inquiry should be appointed under Section 30 and sub-Section (1) of Homeopathic
Central Council Act, 1973 to inquire into the irregularities of the Central Council of Homeopathy including the matter
of affiliation of both undergraduate and post graduate colleges that have been established in the last three years.

Secondly, immediate steps should be taken to close the substandard undergraduate and post graduate
homeopathic colleges.

Thirdly, | demand deletion of Section 9(3)(a) of amended Homeopathy (Post Graduate Degree course) MD (Hom.)
Amendment Regulations, 2001 so that any organisation not having the basic infrastructure of running a
undergraduate college as stipulated in the minimum standard regulations can run MD (Hom.) course.

Fourthly, the external post graduate course should be stopped by deleting Part VI of the Gazette of India,
Extraordinary Part lll, Section 4, No. 295 dated 5 November, 2001 which has provided special provision for
external courses. These are certain points which | would request to look into. Later on, you have to even go in for a
CBI inquiry to find out where things are going wrong, who are the culprits who are destroying the system, who are
giving it a bad name and who are introducing spurious medicines in the market. All these things are there.

You have recently visited Kolkata and seen the National Institute of Homeopathy. It was created with the idea that it
will be a University of Homeopathy in the country or a pioneering institute. But there are a lot of problems there.

There is no regular Director since 1993. There is no governing body since 1999. The number of teachers as per
the minimum standard of undergraduate is much below than stipulated in Central Homeopathy Council regulations.
According to CCH regulations, there should be separate UG and PG Departments. They are not there. The pay
scale of teachers is much below the National Institute of Ayurveda, Jaipur although the status of both the Institutes
are the same and both are under the same Department. There is no promotional policy for the faculty members.

These are the points to which | would draw your attention. | will write to you separately as | could not speak on all
the points. | hope you will try cleaning of homeopathy field which will serve the poorer sections of the society, as
every hon. Member has said here, and can be the instrument of cure of diseases.

Ul HEled @ 30 9T 3.30 991 W &1 39 9d W Sad g A Wexy Uh-al e iR dielit 3R fibe A=ty w30 oft 9ae <3| o9 d&
g faa wika 21 oIy, 99 9@ & o1y 20 wigde Sad faa &1 a9y a1t 91 < € ofk e 99 89 39 fad W &, S99 ey 89 Wigde
A faer # gar <)

T e &1 g9 W gedfd &7
3ep "I Wewd - g, 8
Uiy geley : w9 9% us 3 uilh 81, 99 g% & faw g9 wigde dwd e &1 99y ar ggi 8

DR. V. SAROJA (RASIPURAM): Thank you, Mr. Chairman. | congratulate the hon. Minister for bringing in such a



very important Bill, which will be very useful for the people of this poor country. | endorse the views of all the hon.
Members who had gone in depth on the subject of homoeopathy. | would like to ask only a few questions. | hope
the hon. Minister would take note of my questions so that it would be useful in regulating the standard of Indian
medical system.

The Anatomy Act of 1982 is a very important Act, which is useful for the medical students to understand the
anatomy of the human body without which the medical students will not be able to understand the physiology and
later on the pathology. If they understand that, in their life time, the deterioration of the medical services will not
occur.

Secondly, like other medical colleges, will the Government come forward to bring in stringent law as far as the
facilities to create a hospital at least three years before the start of the college and also the laboratory facilities
which point was raised by many hon. Members? The infrastructure, the bed strength and the required life facilities
should be there before they could start the college. Thirdly, Budgetary provision for the health sector is far below
the bare minimum. During 1980, it was 1.30 per cent of the GDP, but it has gone down to 0.8 per cent. Will the
Government consider increasing the Budgetary allocation? Kindly take note of this.

The research and development in homoeopathy and in the Indian system of medicines is not up to the mark. Kindly
take note of this. It is very important to produce quality doctors. Last but not least, the multi-national companies
have to come forward to produce standard drugs for the benefit of Indians without minding more for the commercial
work.
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| am really grateful to Shri Varkala Radhakrishnan for supporting the Bill. | would like to answer very briefly a few
points which you all have raised during the debate.

Sir, | would like to inform Prof. Rasa Singh Rawat that we have already been given Rs. 150 crore in 2002-03. In the
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MR. CHAIRMAN : The question is:
"That the Bill further to amend the Homoeopathy Central Council Act, 1973, as passed by Rajya Sabha,

be taken into consideration."

The motion was adopted.

The House shall nowtake up clause by clause consideration of the Bill. The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.



SHRI SHATRUGHAN SINHA: Sir, | beg to move:

"That the Bill be passed.”

MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.



